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flEFOrE THE CET:TI?L AL)'YTNTSTEA?VE TLJ UNL 

AiiT IOIT:L BEOi : .NGIL 

Present: 

Hon'ble J5t Ice K.S.Putta.samy .. Tice-Chairman 

Hon'ble Sri P.3rjrJjsan. 	,. Veber(A ) 

PFLI c:TIO:::O. 274Qll9 

T.3.Shankaranarayana, 
Aed about 43 years, 
flOw employed as ccounts 
Officer in the Reiona1 
Provident Fund Office, 
Eanga1ore25. 	 .. AppUcant. 

(y Sri S.Tasanth Kumar, d'ocate) 

- V. 

The Union of India 
represented by its 
Secretary in the Ministry 
of Finance, New Delhi-i. 

The Comptroller and 
Au1itor General of India , 
Ne Delhi-2. 

The Accountant General in 
Karnataka State at 
Bangalore-1, 	 .. 

( 73y S r i i.Vaaudev Rao,Central Govt. 
Standing  Counsel for esnondents) 

Thin application coaing on for hearing this 

day, kJiceChairman made the followin: 

0 a D E 

In this transferred application fror the 7igh 

Court of Karnateka, the arplicant has cha11ened 

letter o.PAO/iA1 /79_SO/C 102/418 dated  

(Annexura-D) written by the Acconnts Officer, O'fjce 



-2- 

of the Accountant -oneral, Jrnaaka, i3angalore. 

2. Sri S.Vasanth 741,lnar, learned counsel for the 

alicaM with due r gurd to the orr3er iiiade by us 

in Application 1o.249 of 1 9. 6 just now dispced of 

by us, prays for perrission to witbdraw h.Ls aprT-

cat ion i.yith liberty reerved to apnroach the autho-

rities theascives, in the first instance, for all 

such re1ief the apniicant is enti1ed to in law. 

le grant Lhis rejuet of ri Vasanth Icurnar and 

dismiss tj5 alleution as 1 TLtiTh'raWfl by the anpil- 

cant. 	Tut, in the circumstances of the case, we 

direct the parties Lo bear their own costs. 

4I, 


